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Monitoring   Committees   for   Ministerial 

Discretion 

3812. SHRI RAGHAVJI : 

SHRI GOVINDRAM MIRI: 

Will the Minister of PLANNING AND 
PROGRAMME IMPLEMENATION be 
pleased to refer to answer to Unstarred 
Question 1909 given in the Rajya Sabha on 
the 1st August, 1996 and state: 

(a) whether all the Ministries/Depart-
ments/Autonomous Bodies/Instrumentalities 
of Government of India like Kendriya 
Vidyalaya Sangathan have since formed 
monitoring committees and framed relevant 
guidelines for ministerial discretion or actions 
in relaxation of set rules; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
PROGRAMME IMPLEMENTATION (SHRI 
YOGINDER K. ALAG): (a) Government 
have decided to abolish all discretionary 
quotas hitherto enjoyed by the Ministers in all 
the Ministries/Department. It has also been 
decided that in areas where it is considered 
absolutely necessary to make a small number 
of out-of-turn allotments, Ministries/Depart-
ments should formulate clear rules and 
guidelines and make arrangements for making 
out-of-turn allotments by a Committee 
specially set up for this purpose. No special 
dispensation admissions are being ordered 
from this calendar year in Kendriya 
Vidyalayas in view of the directives given by 
the High Court of Delhi in connection with a 
writ petition on 27.3.%. 

(b) and (c) The necessary directives in the 
matter were issued on 18.7.96. Information 
regarding the formation of monitoring 
committees and framing relevant guidelines 
for ministerial discretion or actions in 
relaxation of set rules is being collected and 
will be laid on the Table of the House. 

 

 


